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3ist day of March, 1973, in respect of
‘Lok Sabha’,”

DEMAND NO. lOZ-—RAIY_A SABHA

“That a sum not exceeding Rs. 96,81,
000 be granted to the President o0
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending 31st
day of March, 1973, in respcct of ‘Rajya
Sabha'.”

DEMAND NO. 103—SECRETARIAT
OF THE VICE-PRESIDENT

“That a sum not exceding Rs. 3,15,000
be granted to the President ro complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of ‘Secretariat
of the Vice-President’.”’

15.32 hrs.

APPOORCATIN (NO. 3) BILL* 1972

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): I beg to
move for leave to introduce a Bill to autho-
rise payment and appropriation of certain
sums from and out of the Consolidated
Fund of India for the services of the finan-
cial year 1972.73,

'MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be ‘granted to introduce a

Bill to authorise paymeat and appropria-
"tion- of certain sums from and out of the

Consolidated Fund of India for the
" servicos-of the financial year 1972.73.”
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Bill, 1972)
SHRI YESHWANTRAO CHAVAN :
I introducet the Bill.

Sir, I beg to movet :

“That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India
for the services of the financial year
1972-73, be taken into consideration.”

MR. DEPUTY-SPEAKER : With regard
to this Appropriation Bill, 1 have reccived
two letters from two hon. Member—Shri
Jyotirmoy Bosu and Shri S. M. Banerjee,
1 would like to read the relevant rules relat-
ing to the discussion on this Bill. The rule
says :

“The debate on an Appropriation Bill
shall be restricted to matters of public
importance or administrative policy
implied in the grants covered by the
Bill which have not already been raised
while the relevant demands for grants
were under consideration.”

Now, Shri Jyotirmoy Bosu has sent as
many as 5§ points relating to the many
ministries. I have examined them and I
found that most of the points relating to
most of the ministrics have already been
raised—

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ; I cannot even say that you are
misleading the House. That is the difficulty.

MR. DEPUTY-SPEAKER : Therefore,
all those points relating to those Ministries
which have been raised are barred. There is
one Ministry which has not been discussed,
and you can raise the points for discussion
on that, and that is the Ministry of Finance.
Your discyssion would be confined only to
points relating to the Ministry of Finance,

The same thing applies with relation to
Mr, S. M. Banerjec. K

*Pubiished in Gaastto of Tndia Extraordinary Part I, Section 2, dated 12-5.12,
' ‘tintroduced/Moved with the recommendation of the President.
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SHRI JYOTIRMOY BOSU: Sir, I
submitted those points to be highlighted,
not very long ago. It was only a couple
of hours ago, when your man came here for
a second copy. 1 am unable to accept your
conlention that the Secretariat had the skill
and the talent to go through the entire
debate which has lasted for the last so many
days. (Interruption) 1 would like to have
a chance to speak.

MR. DEPUTY-SPEAKER :
Finance Ministry.

Only the

SHRI JYOTIRMOY BOSU : 1 will cite
one example. You will agree with me—you
must have that much of confidence in us—
that the question of land ceiling has not
been covered. Has it been covered ? 1
want to ask you. Has that been covered
in the Agriculture Minister’s reply ? It has
not been covered.

MR. DEPUTY-SPEAKER : Most of
the points have been covered.

SHRI JYOTIRMOY BOSU :
giving a concerete exampie. (Interruption)
I protest.  “This question came on the 4th
August last on the floor of the House and
the Minister had made a statement based
on the Land Reforms Committee report.
But today—{Interruption)—do not shut out
the Opposition, Sir,

1 am

MR. DEPUTY-SPEAKER : I am not
" shutting you out. Bat kindly listen to me
also. This has been raised in one form or
another, and I understand that some kind
of discussion on this also has been agreed
to, and that is coming up. You are an oid
and tried parliamentarian, Kindly accept
the ruling of the Chair. Kindly go on with
your points on the Ministry of Finance,

SHRI JYOTIRMOY BOSU: I am
trying to grow more grey hair so that I do
not have much to speak in this House. In

- any case, 1 shall abide by the Chair although

- the Opposition expects a little more from
the Deputy-Speaker whose representive you
are in the Chair !

. In any case, about the Finance Ministry, .
. -1 start by saying that the Ministry has. totally
. @nd utterly failed in tappiog the real as well .

[y

as the potential ecoromic surpluses of pro-
ductive investments; That is my complaint,
There had been a real decline in per-capita
growth as well as per-capita income. There
has been enormous concentration of wealth
in the hands of a rew. They have also
totally and utterly failed to stop the malpra-
ctices of over-invocing and under-invoicing ~
which have been robbing the country to the
tune of not less than Rs. 400 crores in
foreign exchange every year. Perhaps they
are not anxious to do it. As far as smug-
gling, evasion, collection of tax arreats etc,
are concerned, they have miserably failed.
The role of rationalised banks in the matter
of granting overdrafts and advances to the
weaker sections of socicty, the small agri-
culturists, small-scale industries and others,
the deprived section of the society, has
really been more than miserable, because
there had been a substantial decline, as per
their own figures, in the matter of invest-
ment in these sectors.

The Minister has not said why they are
not brining a Biil for the nationalisation of
general insurance instead of this manage-
meni-take over trick, because through that
they are paying per month, 1 am told, about
Rs. 33 lakhs to these, tyeoons. We know
this is a government of the monoplists, by
the monopolists and for the monopolists.
Otherwise, they should have brought a Bill
for nationalisation of general insurance and
stopped payment of this compensation.

Regarding Wanchoo Cormittee’s interim
report, I charge this Government of con-
niving with those who are sitting over
mountains of black money. Wanchoo
Committee’s interim report had revealed
that the annual generation of black mopey
is not less than Rs. 3500 crores ; it could
be Rs. 5000 crores, but that is the minimum.
They have given a report that currency notes
of Rs. 10 and above be demonetised in
December, 1970. Then they said, impose a
ceiling on possession of cash and jewellery,
subject to a clearance given by the income-
tax officer and also a levy on. the capital.
This Government, those who - are hand in
glove with tax.evaders and black-money
generators, slealthily shelved that interim
report. . Not only  that. Thres  senior
executives of the Finance Ministry, including
the Reserve. Bank _Goyemnor: = and  two'
Secretaries. wont o the stalwarts. of. the
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Wanchoo Comqittee and told than, “Don't
submit this interim repart”. They were
good enough to refuse to do s, but they
agreed that in the fiaal report, they will not
make any indications of a1y recommanda-
tions that.were given in the interim report,

In view of these few things you have
allowed me to say, Sir, ] oppose this Bill to
authorise payment and appropriation of
certain sums from and out of the Consoli-
dated Fund of India for the services of the
financial year 1972-73,

SHRI S. M., BANERJEE (Kanpur) :
Sir, I would confine myself to only one
point which unfortunatcly has not been
covered during the discussion on the various
Demands. You are aware that in this
House an announcement wis made two
years back about the appointmant of a Pay
Commission for Central Government em-
ployees. This was done after a great agitation
on 19th September, 1968, in which 12
employees lost their lives and 54,000 lost
their jobs, though they were taken back
later en. The Central Government
employees waited very patiently for two
years thinking that the final report will be
submitted by the Pay Commission,

The minimum pay of Central Govern-
ment employees is less than what an
employee of the public undertakings gets. A
Central Government employee gets Rs. 141
minimum to which Rs. I5 and Rs. 7 have
been added ; itis Rs. 163 now. But an
HSL employee gets Rs. 240 ; HEC employee
gets Rs. 195 to 200 ; HEL employee gets
Rs. 185 to Rs. 195 and even in the private
sector, the Juic Mills® Association has paid
a minum wage of Rs. 235 to the employees.
But the Central Governmeut employees
in defence, railways and posts and telegraphs
have been paid less than the employees in
the public sector undertakings.

Though we have been told that the
report will be submitted in July, we came
to know that the report is not likely to be
sybmited by that time, Although the
Finantce ' Minister and his Minister of State,
Shri K.R. Ganesh, have assured us that

_ efforis will be made to see that the. roport
is; subinitied-at the earlicst opportunity, we
~know: that it will take time, -

Bitl, 1972

The Central Government employees

have aiready started a diarna of 24 hours
and 48 hours before the Pay Commission.
I am told, and I speak without imputing
any motives, that unless the Pay Commiss-
ion membars are assured an alternative job
thay ars ny' gring to submit the repart, It
is extren:ly true. I would request the
Prime Minister to assure thema job so
that they will submit the repart at th: ear-
liest opportunity. Otherwise, they will not
submit it bzrausz it is a qizstion of retren-
chment for them, :

I would request the hon. Finince Minis-
ter to contast the Pay Commission, get
their report and give an  assurance to this
House (hat it will be received soon. If the
report is gaiag to be delayed, there should
be an interim report at least to cover the
pensioners, the people who are  going to
retire  this year. Even if the age of retire-
ment is not gring to be redudced from 58
to S5, still in 1972 there will b2 more than
43,000 goverameat employees who will be
retiring and they will not get any benefit
unless the report is submitted carlier. Now
that the hon. Prime Minister here, the
Finance Minister is here and, Sir, you are
in the chair, 1 would request in all humility
and earnestness that the report should be
sumitted without delay, at the latest by
July 1972,

SHRI YESHWANTRAO CHAVAN:
Mr. Deputv-Speakekr, Shri Jyotirmoy Bosu
has raised half a dozen points which,
though they were not technically raised
during the debate on the different demands,
he himself has raised the same points when
he spoke on the budget discussion and [
had answered all the points. But be
managed to remain absent at that time.
Now he has managed to be present anfi
raise those points, and I am glad he is
present.

On the question of prices he brings in
his own ideogical approach in this matter.
We have taken some positive steps and the
strength of the economy has been amply
demonstrated by the test to which it was put
last year. As a matter of fact that shows
the strength of the economy. Of course,
there. are certain things which have to be
achieved. We will work for achicving
those thing.
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[ Shri Yesbwant Rao Chavan ]

As far as the Wanchos Committee
Report is concerned, there was an interim
report which we have admitted, not only
now but a year ago.

SHRI JYOTIRMOY BOSU: Why don't
you publish it ?

SHRI YESHWANTRAO CHAVAN:
We decided not to published it in the pub-
lic interest, But we did supply a summary.
There was a recommendation for demoneti-
sation which the government have not
accepted. There is nothing to conceal in

it. Certainaly, some officials did discuss
this matter with the Commission. There
i8 nothing wrong with it. Since the Com-

mission has prepared a report Government
wanted this matter to be discussed. So,
some officers went and discussed it. It is
very wrong to say that they were persuaded
not to make any recommendation. Shri
Wanchoo is an ex-Chief Justic and he is not
a person to be pressurized by anybody. He
is a dignified person and 1 do not think
one can question the hona fides or the
integrity of a person of that stature. 1
know that whatever I say I am not going
to convince Shri Jyotirmoy Bosu. When he
does not want to be convinced, what can I
do?

So far as the point raised by Shri S.M.
Banerjee is concerned, we have already
assured him that we will make efforts to
10 see that the report of the Pay Commiss-
ion comes as early as possible. We have
started this effort. To say that the Pay
Commission will not submit the final report
until the members of the Pay Commission
have been found alternative job, the least
1 ¢an say is that it is most uncharitable,

. SHRI S.M. BANERIEE:
out imputing any motives®',

I said “with-

SHR] YESHWANTRAO CHAVAN:
This is another technique of pressurising
the members of the Pay Commission, pos-
sibly, may be; I do not know, But, that
apart, 1 can only say that since we appoint-.
ted the Pay - Commission, we are . equally
interested to se¢ we.get the report, as soon.
as. possible, bmusawe do not mt to
ddayit. ‘

SHRI S.M. BANERIJEE :
Pay Commission snbmitted its report after,
one year, the Second Pay Commission. after.
two years and the Third Pay Commission
may do it after three years. At this rate, -
If we appoint the Tenth Pay Commission,
it will be after ten years.

SHRI JYOTIRMOY BOSU :
mean time the cost of living goes up.

In the

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1972.73, be taken into considera
tion,”

The Motion was adopted.

MR. DEPUTY-SPEAKER : Now we
shall take up clausc-by-clause consideration
of the Bill. There are no amendments and
therefore 1 shall put all the clauses and the
schedule together to the vote of the House.
The question is :

“That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill,”

The Motion was adopted,

Clauses 2 and 3, the Sehedule, Clau-
se 1, the Enacting Formula and the
Title wete added to the Bill.

SHRI YESHWANTARAO CHAVAN: .
Sir, 1 move ¢

“

“That the Bill be passed.”

MR. DEPUTY-SPEAKER ! The ques- -
tion is : L

“That the Bill be pas
The Motion was adopted.

. MR. DEPUTY-SPEAKER : Now.we. '
" tako up the Private Members busidess, We "

The First. .
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are 15 mitutes ahed of time and. therefore,
the House will adjourn today at 6.15. Bills
to be introduced.

15.46 hrs.

COMSTITUTION (AMENDMENT) BILL*
Amendment of Eight Schaduie)
ot Wiitex st (sawre): ¥ s

w@t g e W & dfegr w1 daea

3 o9 fadas §1 quegfoa s &
wanfa € sl

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That ieave be granted to introduce a
Bill further to amend the Coastitution
of India.,”

The Motion was adopted.
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Shri Samanta
ANCIENT MONUMENTS AND
ARCHAELOGICAL SITES AND
REMAINS (AMENDMENT) BILL*

(Insertion of new srction 20-A)

SHRI R. P. ULAGANAMBI (Vellore :)

Sir, I beg to move for leave to
introduce a Bill further to amend the An-
cient Monuments and Archaeslogical Sites
and Remains Act, 1958,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be graated to introduce a
Bill further to amend the Ancient Monu-
ments and Archaelogical Sites and
Remains Act, 1958.”

The Motion was adopted.

SHRI R. P. ULAGANAMBI : Sir, 1
introduce the Bill,
MR. DEPUTY-SPEAKER : Shri B.S.

Bhaura...Absent.

oft W W : F fadas quedrfua wearga 1547 brs.

CONSTITUTION (AMENDMENT) BILL®*

(Substitution of Article 168 and ommi-
ssion of article 169, ete.

sft Wiz w1 (wgATE): & wera
s § e e & dfeara w1 ok d01-
99 Hed AR fagaw #1 quegtion v @
N arafy o

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce a
Bill further to amennd the Constitution
of Indil_." .

) Thc Ma:ion wys adopted.
ot s w4 e g e

war o

CONSTIT UTION (AMENDMENT)
BILL~—Contd.

(Amendment of Seventh Schedule) by
Shri 8.C. Samanta.

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the Bill of Shri Samanta further to amend
the Constitution of India. 2 hours were
alloted for it. 1 hour and 2 minutes have
already been taken and 58 minates is the
balance. Shri Bhandare'is to continue his
speech. He is not there. Shri Chandra
Gowda...Absent. Shri S.B. Patil...Absent.
Nobody is there, Shri R.R. Sharma.

SHRI A. K. GOPALAN (Palghat) :
Sir, 1 had written a letter to the Speaker and
had sent a copy of that letter to the Prime-
Miaister also. The Prime Minister is here
at the moment. I want to know what the
Government has decided about including it
in the Ninth Schedule. - It wili be better if
Iknowit. =~ .
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